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5 Annexure IV Minutes of Meeting along with Action Plan 
(submitted by Aurangabad Municipal Corporation) submitted to the 

Date : 

17/05/2022 

Place: Pune 

(Bharat K. Sharma) 
Regional Director 

4RG QHTR GH0/Bharat rut: Snarma 
iu fA¢Ars / Regionl Director 

Central Pollution Control Board 
tu PeeRY, qot/ Regional Directorate, Pune 

Mo Envt. Forest & Climate Change, Govt. of India 
H® 4. 990, gUAs A , R s, R, - 411045 
S. No. 110, Hirabai Dhaniude Hal, Baner Road, Baner, Pune 411045 

Hon'ble NGT by the nodal agency (i.e. MPCB) vide email dated 
18-26
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 112/2022 (WZ) 

IN THE MATTER OF: 

SURAJ PRADEEPKUMAR 

AJMERA 

MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE 

CHANGE & ORS. 

VERSUS 

APPLICANT 

RESPONDENT(S) 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT N0. 6, 

CENTRAL POLLUTION CONTROL BOARD (CPCB) 

I. Bharat Kumar Sharma, S/o Shri. D.P Vishwakarma, aged 49 years, working as 
Scientist 'F' and Regional Director in the Regional Directorate, Central Pollution Control 
Board, Pune, do hereby solemnly affirm and declare as under: 

That I, in the capacity of Scientist 'F' of the Central Pollution Control Board (hereinafter 
referred vas CPCB) am fully conversant with the facts of the case and hence, competent 
to swear this reply affidavit on behalf of the Respondent No.6 (CPCB) 

1. That the averments made in Para 1 to 8 are about address, details of the Applicant 

and Respondents. Further averments are about the various government authorities / 

statutory bodies and their responsibilities, which are matter of records and hence 
need no comments from this Answering Respondent. 

MANISHA SAMEER CHITNIS PUNE (MAHARASHTRA) 
REGD. NO. 20258 

EXP, DATE 
07:03/2025 NVMEN OF 

INDIA 

1
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2. In response to averments made in Para 9, it is humbly submitted that Central 
Pollution Control Board had issued a direction under Section 5 of the Environment 
(Protection) Act, 1986 to all State Pollution Control Boards and Pollution Control 
Committees on May 26, 2022. The direction was regarding management of fire in 
dumpsite. Copy of the direction issued by CPCB is provided in Annexure I. In 
Compliance to the direction of CPCB, Maharashtra SPCB had issued directions to 
District Collector and to Principal Secretary, UDD. Both the directions were issued 
on 15/07/2022. Copies of the directions are provided in Annexure Il and Annexure 

Ill respectively. 

3. That the averments made in Para 10 and 11 are about the Original Application under 
reference seeking to raise substantial question relating to environment, 
implementation and adjudication with respect to alleged violation of Solid Waste 
Management Rules, 2016 which are matter of records and need no comments from 
this Answering Respondent. It is further humbly submitted that violations, if any 
under the concerned Acts/Rules are to be dealt by the respective agency ás per. 
provisions stipulated under such Acts/Rules. 

A 

OPUNEA RECD. 

4. That the averments made in Para 12 are about order dated 19/01/2022 in Original 
Application No. 85/2020 constituting the monitoring committee comprising 
members from Urban Development Dept., Central Pollution Control Board (CPCB) 

and Maharashtra Pollution Control Board (MPCB) and directions issued therein to 
the monitoring committee by the Hon'ble NGT. It is humbly submitted that the 
Hon'ble NGT has directed MPCB to be nodal agency for co-ordination and 
compliance. It is also futher humbly submitted that the aforesaid monitoring 

committee convened meeting on 12/05/2022 in compliance with aforesaid order 
dated 19/01/2022. The Minutes of Meeting along with Action Plan (submitted by 
Aurangabad Municipal Corporation) has been submitted to the Hon'ble NGT by the 
nodal agency (i.e. MPCB) vide email dated 17/05/2022 (Annexure V), 

EXP 
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AR SHA 
CHTS RASHTRA) 258 
OF 

5. That the averments made in Paras 13 to 16 are about details of municipal solid 
waste sites viz. Naregaon, Padegaon, Harsul, Chikalthana and Kanchanwadi & 
quantity of waste in the said sites, alleged incidences of fires at the said sites of 

Aurangabad city. Further averments are about application dated 18/06/2022 filed by 
the Applicant under RTI Act to the Respondent no. 3 i.e. Aurangabad Municipal 
Corporation regarding seeking information about the fire breakouts at the 
Chikalthana and Padegaon municipal solid waste sites, reply to the said RTI 
application by the Respondent No. 3 to the Applicant, Joint Committee report dated 
17/03/2021 filed by the Respondent no.4 and 5 i.e. The District Collector, 
Aurangabad and MPCB, which are matter of records and hence need no comments 
from this Answering Respondent. 

6. That the averments made in Para 17 and 18 are about application dated 20/05/2022 
filed by the Applicant under RTI Act to the Respondent no. 5 i.e. MPCB regarding 
seeking information about compliance of the Hon'ble NGT matter in OA no. 85/2020 
order dated 19/01/2022 w.r.t. conducting monitoring committee meeting, reply to the 
said RTIl application by the Respondent no. 5 to the Applicant, observations pointed 
out & submitted by the Applicant in the present original application, based on the 
said monitoring committee meeting dated 12/05/2022. The same are matter of 
records and hence need no comments from this Answering Respondent. However, 
submissions by this Answering Respondent No. 6 as made at Para 3 above may 
kindly be referred. 

7. That the averments made in Para 19 under the heading "GROUNDS" (A to C) and 
under the heading "PRAYER" (a to f) are about the cause of action for filing the 
present application, grounds for filing the present application and various prayers 
submitted by the Applicant, which have already been mentioned/commented in the 
above paras of this affidavit by this Answering Respondent and need no further 
commets by this Answering Respondent. 
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8. It is also humbly stated that Central Pollution Control Board had issued direction 
under Section 5 of Environment (Protection) Act, 1986 to all State Pollution Control 
Board/ Pollution Control Committees regarding fire incidents at MSW Dumpsites. 
The direction was issued vide letter No. CP-99/143/2021-UPC-II-HO-CPCB-HO 
dated May 26, 2022. Copy of the direction is provided in Annexure I. Relevant 
sections of the direction is represented as under: 

I. 

Provide updated information w.r.t Directions dated 27.1.2021 regarding 
biomining issued to all SPCBs/ PCCs. It is to be ensured that updated 
information w.r.t at least all Metro cities is provided in acCordance with 
NGT Directions. 

Direct State UDDs to conduct comprehensive risk assessment studies and 
accordingly prepare detailed On-site Emergency Plan for each dumpsite 
located in their jurisdiction addressing the following issues: 

a. The onsite emergency plan to cover potential risks/ emergencies 
due to fire, obnoxious/ flammable emissions, odour, vector 
diseases, rodent, bird nuisance, seasonal affects i.e. summèr 

winter/ monsoon (rainy season) and all other potential risks at the 

dumpsites 

bofe 

b. The onsite emergency plans to address the worst possible case 
scenarios preferably using appropriate risk assessment softwares 
covering any or all the potential emergency issues/ scenarios cited 
above 

C. The on-site emergency management plan to cover likely affected 
geographical area including population, flora & fauna in and around 
the dumpsites. 

SA 

PUNE 

VER 
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AR 
ANISHA EER CH S 
AHARA:NRA 
GD. NO. 0238 
EXP. DATE 
07/03:2025 

INDI 

III. 

IV. 

V. 

d. The on-site emergency plan to contain detailed remedial measures 
both hardware and software based for mitigating various 
emergency situation, which should finally be available with 
respective control rooms and on-site emergency notice boards. 

To direct District Collector or District Emergency Authority designation by 
the State Government for integrating such (dumpsites) On-site Emergency 
Plans with the existing Off-site District Disaster Management Plans in their 
respective Districts, prepared by the Local Authorities in compliance with 
Rules 14 of the Manufacture, Storage and Import of Hazardous Chemical 
Rules, 1989. 

The State/ UT Authorities to prepare the on-site & off-site (or update of off 
site) emergency management plans preferably through an expert agency 
on the subject. 

The following interim measures to be implemented on priority till the time 
On-site/ Off-site Emergency Plans are prepared and implemented. 

a. Disposal of Waste: Fresh waste not to be disposed at the 
dumpsite where bio-remediation is being undertaken. Organic 
waste from slaughter house, fish market etc., industrial waste not 
be dispOsed at the dumpsite. It is also to be further ensured that 

industrial waste/ E-waste/ lithium battery is not dumped at the site. 
Waste that is being unloaded at the site should be examined 

visually for potential fire sources, fire sources when located, should 
be neutralized with cover material immediately. Emergency tipping 
area to be provided to set aside from the immediate working area 
where incoming loads of material known to be on fire or suspected 
of being so can be deposited, inspected and dealt with. Adequate 
compacting of waste to be done to minimize formation of air or 

5
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methane pockets which can lead to subsurface fire at site. 

b. Monitoring at dumpsites: Methane Gas Detectors (on downwind 
site) to be installed at site so that area with high methane 

Concentration can be identified and preventative actions be 
undertaken. Further temperature at windrows to be monitored with 

non-contact infrared thermometer (as used for monitoring human 
body temperature under COVID circumstances) and records be 
maintained for any major deviations. The temperature is to be in the 
range of 35°C to 59°C. Treated leachate/ water to be sprayed on 
the waste when rise in temperature is observed at the 
bioremediation site. Suitable mechanism to be in place. Installatiar 
of CCTV cameras at the site and provision of fencing & frequent 
patrolling to be done for checking unauthorized entry at dumpsite. 

C. Arrangement for Fire Extinguishing: Arrangements for adequate 
storage of sand/ chemical fire extinguishing media such as foam or 
powder at site to be made to douse fire in case a fire incident is 

reported. Usage of water for dousing fire to be avoided. Isolation 
and allowing rapid natural burnout or smothering with soil to be 
done for dousing dumpsite fires. Dedicated fire tenders (preferably 
chemical extinguishing media) and adequate fire safety measures 
are to be deputed, specifically during summer season when 

dumpsite fire is more likely to take place. All mobile equipment or 
vehicles should be fitted with fire extinguisher and spark arrester. 

d. Health & Safety of Workers: Fire protection measures and safety 
equipment to be provided to all workers at the site and checked 
before entry to the dumpsite. Workers to be trained for detection of 
fire and necessary action to be taken in case of fire. Periodic 

training of workers be conducted in Safe handling of Waste, PPE's, 

PU 
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3TA 
MANISH: 

MEER C 
E(MAHAR: 

EGD. NO. 
EXP. DA 
07:03/2. 

MEN 

That in light of the above submissions, it is respectfully prayed that this Answering 
Respondent No. 6 i.e. CPCB shall abide by any order or directions passed by this 
Hon'ble Tribunal. 

Health & Safety issues, etc. 

Verified at Pune on this 

e. Mock drills & safety audits: Periodic mock drills to be conducted 
to prevent fire accidents at dumpsites. Quarterly, Fire Safety and 
Hazardous Emissions Audits to be conducted 

ENE RUPEES 

NOTARIAL 

are true and correct to the best of my knowledge and belief and nothing has been 
concealed therein. 

SAMEER CHITNIS MANISHA PUNE (MAHARASHTRA REGD. NO. 20253 EXP. DATE 
07/03/2025 

FEVE RUPEES 

NO TAR 

VMENT OF 

NOTARIAL 

COUNSEL for Respondent No. 6 

VE 

VERIFICATION 

NOTARIAL 

day of April, 2023 that the contents of the above affidavit 

NOTARIAL 

DEPONENT 

DEPONENT - Respondent No. 6 

4RT OHR QIHÍ/Bharat Kumar Sharma 
a fAIH /Regional Director 

FIVE RUPEES 

Central Pollution Control Board 
tu PINA, TO/Regional Direchorate, Pune 

Wo Envt Forest & Climate Change. Govt. of Indke dÄ. 990, t , s, w,- 411045 S. No. 110, b hen Nol, Bener Road, Ban; Pun 411045 

NOTARIAL 

ATTESTED 

NSHA SAMEER CHITNIS 
NOTARY 

GOVERNMENT OF INDIA 

11 APR 2023 7
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4/9/23, 12:10 PM Email

https://email.gov.in/h/printmessage?id=C:21221&tz=Asia/Kolkata&xim=1 1/3

From : Pratik Bharne <pratik.cpcb@gov.in>
Subject : Fwd: Compliance of Hon'ble NGT order dt-19.01.2022 in

OA No 85 of 2020 reg..
To : Nikhilesh Sanjay Gandhre

<nikhileshsg.cpcb@supportgov.in>

Email Pratik Bharne

Fwd: Compliance of Hon'ble NGT order dt-19.01.2022 in OA No 85 of 2020 reg..

Fri, Jun 10, 2022 11:39 AM
1 attachment

From: roaurangabad@mpcb.gov.in
To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>, "National Green Tribunal Pune"
<ngt-pune@gov.in>
Cc: "sec ud2" <sec.ud2@maharashtra.gov.in>, "KAILASH Badhan"
<kailash.badhan@nic.in>, jdair@mpcb.gov.in, "Pratik Bharne" <pratik.cpcb@gov.in>,
lo1@mpcb.gov.in, vilasajadhav@gmail.com, sroaurangabad1@mpcb.gov.in
Sent: Tuesday, May 17, 2022 5:22:52 PM
Subject: Compliance of Hon'ble NGT order dt-19.01.2022 in OA No 85 of 2020 reg..

Res Sir/Madam,

Kind Attn- Registrar (Pune Bench)

Please find attached herewith Time Bound Action Plan submitted by Aurangabad Municipal
Corporation to the Monitoring Committee constituted in compliance of Hon'ble NGT order Dtd-
19.01.2022. 
The Monitoring Committee meeting was held on 12.05.2022 under the Chairmanship of Hon'ble
Principal Secretary, Urban Development Department-2, Mantralaya, Mumbai.
The minutes of the meeting are also submitted along with the Action Plan.

This is submitted for your kind consideration in compliance of Hon'ble NGT order dt-19.01.2022 in OA
No 85 of 2020. 

Regards,
 
Dr.Pravin Joshi
Regional Officer,
Maharashtra Pollution Control Board, Aurangabad
J "SAVE PAPER"-THINK BEFORE YOU PRINT!

POWER BEHIND ENVIRONMENT...M.P.C.B.

100632/2023/TECH-RD (Pune)
128
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4/9/23, 12:10 PM Email

https://email.gov.in/h/printmessage?id=C:21221&tz=Asia/Kolkata&xim=1 2/3

From : roaurangabad@mpcb.gov.in
Subject : Compliance of Hon'ble NGT order dt-19.01.2022 in OA No

85 of 2020 reg..
To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>,

National Green Tribunal Pune <ngt-pune@gov.in>
Cc : sec ud2 <sec.ud2@maharashtra.gov.in>, KAILASH

Badhan <kailash.badhan@nic.in>, jdair@mpcb.gov.in,
Pratik Bharne <pratik.cpcb@gov.in>, lo1@mpcb.gov.in,
vilasajadhav@gmail.com, sroaurangabad1@mpcb.gov.in

--
PRATIK D BHARNE
Additional Director (Scientist 'E')
REGIONAL DIRECTORATE, CPCB, PUNE
(Ministry of Env, Forest & Climate Change,Govt of India)
+91 9428167876

Time Bound Action Plan submitted by AMC.pdf
6 MB 

Tue, May 17, 2022 05:36 PM
1 attachment

Res Sir/Madam,

Kind Attn- Registrar (Pune Bench)

Please find attached herewith Time Bound Action Plan submitted by Aurangabad Municipal
Corporation to the Monitoring Committee constituted in compliance of Hon'ble NGT order Dtd-
19.01.2022. 
The Monitoring Committee meeting was held on 12.05.2022 under the Chairmanship of Hon'ble
Principal Secretary, Urban Development Department-2, Mantralaya, Mumbai.
The minutes of the meeting are also submitted along with the Action Plan.

This is submitted for your kind consideration in compliance of Hon'ble NGT order dt-19.01.2022 in OA
No 85 of 2020. 

100632/2023/TECH-RD (Pune)
129
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4/9/23, 12:10 PM Email

https://email.gov.in/h/printmessage?id=C:21221&tz=Asia/Kolkata&xim=1 3/3

Regards,
 
Dr.Pravin Joshi
Regional Officer,
Maharashtra Pollution Control Board, Aurangabad
J "SAVE PAPER"-THINK BEFORE YOU PRINT!

POWER BEHIND ENVIRONMENT...M.P.C.B.

Time Bound Action Plan submitted by AMC.pdf
6 MB 

100632/2023/TECH-RD (Pune)
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